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IN THE NATIONAL COMPANY LAW TRIBUNAL 
NEW DELHI BENCH (COURT – II) 

Item No. 202 
IB-55/ND/2018 

IA-5437/ND/2024, IA-5438/ND/2024, IA-3753/ND/2020 
IA-2924/ND/2020, IA-906/ND/2021, Contt. Pett.26/ND/2023 

RA- 28/ND/2024, IA-19/ND/2026 
IN THE MATTER OF: 
Hari Kishan Sharma …     Applicant/Petitioner 

             Versus   

AKME Projects Ltd. …                  Respondent 

Under Section: 9 of IBC, 2016  

Order delivered on 22.05.2026 
CORAM: 
SH. ASHOK KUMAR BHARDWAJ         SH. ATUL CHATURVEDI 
HON’BLE MEMBER (J)                   HON’BLE MEMBER (T) 
 

PRESENT:   
 For the Applicant : Adv. Nakul Mehta, Adv. Saijal Arora, Adv. Rohit K. 

Debnath in IA-5437 & 5438/2026 
Adv. Tariq Muneer, Adv. Chandan S., Adv. Chanchal 
Gupta in IA-906/2021 

 For the Respondent : Mr Rohit Gandhi, Hargun Singh Kalra counsel for IA 
No 2924/2020 Respondent No-15 
Adv. Karuna Sharma, Adv. Prerna Tiwari for R-8 in IA-
2924/2020 
Adv. Achal Gupta for R-3 to 7 in IA-3753/2020 & R-3, 
10, 11, 12 in IA-2924/2020 

 For the CoC : Adv. Karan Gandhi, Adv. Sikhar Tiwari, Adv. Riya Jain  
 For the RP : Adv. Abhishek Anand, Adv. Karan Kohli, Adv. 

Vanshika Dhoot 
 

Hearing Through: VC and Physical (Hybrid) Mode 
 

ORDER 
 

Contt. Pett.26/ND/2023: There is no appearance on behalf of the any of the 

Respondents/Contemnors. The plea raised in the contempt petition is that 

despite our order dated 07.12.2022, the Respondents/Contemnors have not 

made the title deed regarding the landed property involved in the CIRP to the RP. 

After we dictated the aforementioned order, Mr. Jimut Baran, Advocate entered 

into appearance in the matter and submitted that he is representing Respondent 

No. 4 in IA-2924/2020 and would be taking instructions from the Respondents 
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in the Contempt Petition regarding compliance of the order alleging disobedience 

of which the contempt petition has been filed. At his request, the hearing is 

deferred to 25.05.2026. 

RA-28/ND/2024: The Ld. Proxy Counsel for the Applicant submitted that the 

Arguing Counsel is busy in another Bench and requested for an adjournment. 

At his request, the hearing is deferred to 25.05.2026. 

IA-906/ND/2021: The prayer made in the captioned application reads thus:- 

 

The Ld. Counsel contended that when the claim of the Applicant is for Rs. 

40,16,01,919/-, the RP could admit the same to the extent of Rs. 72,21,846/-. 

Only on a specific query regarding the decision taken by the RP regarding the 

claim of the Applicant, the Ld. Counsel for the Applicant submitted that the RP 

did not send any email to the Applicant regarding the decision taken by him in 

respect of the claim and the said email was never received by him. Rebutting the 

arguments, Mr. Abhishek Anand, Ld. Counsel for the RP could submit that the 

bills submitted by the Applicant for an amount of Rs. 394,380,073/- were never 

verified while the Bill for the amount of Rs. 72,21,846/- could be verified. He 

could make reference to the email dated 01.08.2020, in terms of which the RP 



Jitendra/Ruchita 

could convey his decision to the Applicant. The email dated 01.08.2020 reads 

thus:-   

 

He also made reference to the email dated 22.12.2020, wherein the RP could give 

detailed reasons for not accepting the total claim of the Applicant mentioned in 

the prayer clause. According to the Ld. Counsel for the RP, when the amount 

claimed by the Applicant was not verifiable, there could be no reason to accept 

the claim. 

Mr. Abhishek Anand further submitted that the Applicant also claimed the 

payment for certain bills submitted by the Prism Johnson Limited and RDC 

Concrete (India) Private Limited. According to him Prism Johnson Limited and 

RDC Concrete (India) Private Limited could make their separate claims. The 

claim submitted for the Prism Johnson is available at Page 36 of the reply, which 

reads thus:- 
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The claim submitted by the RDC Concrete (India) Private Limited is available at 

page 56, of the reply, which reads thus:- 
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The Ld. Counsel for RP could also make reference to the books of account of the 

Corporate Debtor to show the payment made in respect of certain claims. The 

relevant excerpt of the books of account reads thus:-  

 

It is stare decisis that the RP has to verify the claim with reference to the books 

of accounts and the record of the Corporate Debtor. Once, the RP did not find 

the claim staked by the Applicant verifiable from the books of account and the 

record of the Corporate Debtor, we cannot direct for admission of the entire claim 

submitted that the Applicant. The application is found misconceived and 

devoid of merits, hence is rejected.  
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IA-19/ND/2026: List on 25.05.2026. 

IA-5437/ND/2024, IA-5438/ND/2024, IA-3753/ND/2020, IA-

2924/ND/2020: List on 09.07.2026. 

 

 

  Sd/-                 Sd/-  

 
    

(ATUL CHATURVEDI)                               (ASHOK KUMAR BHARDWAJ) 
   MEMBER (T)                  MEMBER (J) 


